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JUDGEMENT 

(As per Hon ble Shri Justice V.Neeladri Rao, Vice-Chairman) 

Heard Shri S.Lakshrna Reddy, learned counsel for 
standing 

the applicants and Shri N.R.Devaraj, learned/counsel 

for the respondents. 

The applicants herein filed this 0.A#  praying for 

direction to the respondents to extend the benefit of 

upgradation with the payscale of Rs.260-400 with effect 

from 16-10-1981 instead of 15-10-1984 with all consequen-

tial service and monetary benefits. (As per order dated 

23-8-89 in O.A. 363/88 these applicants were given the 

benefit of upgradation to the payscale of Rs.260-400 

with effect from 15-10-84). 

Thiscase is squarely covered by the judgement" 

in GA 100/92. For theteasons4tated therein, this GA 

s ordered as under :- 

The pay of the applicants has to be notionally 

fixed in the payscale of P.260-400 as- on 15-10-84 and 

the monetary benefit has tobe given with effect from 

9-2-1988. But if ultimately R-1 is going to take a 

decision that the monetary benefit has tobe given even 

earlier to 9-2-1988, these applicants also hae to be 

given the4onetary benefit accordingly. 

R-1 has to take .a decision by 31-3-1996 

as to whether the benefit as per the Memo, No017(5)/89-D 

(Civ.I) dated 19-3-1993 has, to be extended even to the 

trades other than the five trades identified by the 
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Expert Committee and the 11 trades identifjej by the 

Anomalies Committee. (The trades, of these applicants 

are not in the 16 trades referred tq4bov. 

4. 	It is needless to say that if the applicants 

are aggrieved in regard to the ultimate decision of 

R-1,they are free toniove this Trtbunal under Section 19 

of the Administrative Tribunals Act, 1985. No 

(V.Neelaciri Rae) 
Member/Admn. 	 Vice_Chairman 

Dated: the 15 th day of Septeer,igg• 

mhb/ 	
Deputy RegistrarMCC 

TO 

The Secretary, Union of India, 
Ministry of Defence, New Delhi1, 
The Scientific Adviser, Ministry of Defence and Director 

General, Defence Research and Development 
Organization, Directorate of Person,wl, B. Block, NewDelhj..11. 

The Director, Naval Science and Technological %abotatory, Visakhapatn,. 

One copy to Mt.$.Las),ma keddy, Advocate CAT.Hyd. 
One copy to Mr.N.R.Lbvraj, Sr.035C.CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 

pvm 
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